West Bengal Act XVIII of 1951

THE CALCUTTA UNIVERSITY ACT, 1951,
[Passed by the West Bengal Legislatuge. ]

[Assent of the Governor was first published in the Calcutic Gazetie,
Eatraordinary, of the 29th June, 1951.]

iAn Act to provide for the reorganisation of the University
of Calcutta and for certain matters connected therewith.

WHEREAS it is expedient to reorganise the University of
Calcutta so that it may effectively function as a teaching
University and continue to exercise due control over the
Colleges;

AND WHEREAS it is also expedient to foster the develop-
ment of academic life and corporate unity in the Colleges
by so promoting co-operation among them as to utilise to
the full the teaching resources available;

AND WHEREAS it is also expedient to encourage the
co-ordination of resources for higher teaching and research at
suitable centres in and outside Calcutta;

It is hereby enacted as follows:—

CHAPTER 1.
PRELIMINARY.

1. (I) This Act may be called the Calcutta University
Act, 1951.

(2) This section shall come into force at once; the rest
of this Act shall come into force on such date or dates as
the State Government may by notification in the Official
Gazette appoint, and different dates may be appointed for
different provisions of this Act.

2. In this Act, unless there is anything repugnant in
the subject or context,—

(a) ““Affiliated College’”’ means a College affiliated to
the University of Calcutta as constituted prior to
the appointed day of this Act or affiliated to the
University under this Act;

(b) ““appointed day’’ means the date referred to in sub-
section (4) of section 52;

(c) ““Constituent College’” means a College in which
instruction is provided under prescribed conditions
for honours as well as for post-graduate courses of
study and which is recognised under this Act as
a Constitient College:

Provided that if in any professional subject, no honours
courses of study have been prescribed, a Profes-
sional College may be a Constituent College
although no instruction is provided in that
College for honmours courses of study in that
subject;

Preamble,

Short title
and
commences
ment,

Definitions;

e



The Calcutty University Act, 19571, )
[West Ben. Act
(Chapter I .~Preliminary.~8ection 2.)

(d) “Hall”’ means g unit of residence for students, main-
tained by the University ;

(e) “Hostel” Means a unit of residence for students,
not maintained by the University but recognised
under this Act as g Hostel ;

(f) “Minister’’ means the Minister-in-Charge of the
Department of Education of the Government of
West Bengal;

(9) “prescribed’’ means prescribed by = Statutes or
Ordinances, oy Regulations;

(h) “Principal”’ means the head of 5 College by whatever
name called;

(v) “Professional College means 5 College in which
instruction is provided only for courses of study
leading 1o any degree of the University in any
professional subject and which 1 recognised as

rofessional College under thig Act;

Ezplanation—7n this Act “professional subject’”’ meang
any of the following subjects, namely, law,
medicine, engineering, education, technology,
agriculture, journalism, commerce or any other
subject prescribed by Statutes in this behalf;

(7) “registered graduates’ megng graduates register-
ed under thig Act, or the Indian Universities Act,

(&) “Statutes’’, “Ordinances” and  ““Regulations”
mean respectively, the Statutes, Ordinances and
Regulations of "fhe University made under this
Act and they shall be deemed “to be ruleg within
the meaning of clause (36) of section 8 of the
Bengal General Clauses Act, 1899;

(D) “Teacher’’ means a Professor, Reader, Lecturer or
any other person holding 4 teaching post,
appointed or recogmised by the University or
appointed by a (ol ege;

(m) “Teacher of the University’’ means a  Professor,

eader, Lecturer or any other person holding a
teaching post, appointed or recognised by the
University,

(n) “‘the University’’ means the University of Calcutta
as constituted under this Act;

0) “Universit College” means 4 College, or an
LY eISity . ; O
1nstitute or g College combined with an institute

maintained by the University whether instituted
by it or not;

(») “University Laboratory’ means a laboratory majn-
tained by the University, whether instituted by it
or not;

(g) ”University Professor”, ”University Reader’” or
“University Lecturer” means a Professor, Reader
or Lecturer appointed or recognised as such by
the University,
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XVIil of 1951.]

(Chapter 11.—The University and its Officers and
Authorities.—Sections 3, 4.)

CHAPTER II.
Tue UNIVERSITY AND ITS OTFFICERS AND AUTHORITIES.

3. (1) The first Chancellor and Vice-Chancellor of the
University and the first members of the Senate, the Syndicwte
and the Academic Council and all persons who may hereafter
become such officers or members so long as they continie
to hold such office or membership shall on and ~from the
appointed day constitute a body corporate by the name of
the University of Calcutta.

(2) The University shall have perpetual succession and
a common seal and shall sue and be sued by the name of the
University of Calcutta.

4, The University shall have the following' POWeETS,
aamely : —

(1) to provide for ipstruction and training in such
branches of learning as it may think fit and to
make provision for research and for the advance-

ment and dissemination of knowledge;

(2) to establish, maintain and manage institutions for
study and research;

(3) to make such provision as will enable Colleges to
undertake specialisation of studies and $o organise
common laboratories, libraries, museums and
other equipment for research work;

{4) to institute Professorships, Readerships, Lecture-
ships and any other teaching posts required by

The
University.

Powers,

the University and to appoint persons to such

Professorships, Readerships, TLectureships -or
otaer teaching posts or to recognise_ persons as
such Professors, Readers, Lecturers or holders of
other teaching posts;

(5) to institute degrees, titles, diplomas and other
academic distinctions;

(6) to hold examinations and to confer degrees, titles,
diplomas and other academic distinctions on
persons who—

(a) shall have pursued an approved course of study
in an Affiliated, Constituent, Professional or
University College or a University Laboratory,
unless esempted therefrom in the manner pres-

cribed by the Statutes and shall have passed

the prescribed examinations of the University, or
(b) shall have carried on research under conditions
prescribed ;

(V) to confer honorary degrees or other distinctions
ander conditions prescribed;

¢8) to recognise Colleges as Constituent or Professional

Colleges and to withdraw recognition from such

Colleges and to institute, maintain and manage

TUniversity Colleges and University Laboratories;
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9) to  affliate to itself Colleges, 1o allow Colleges
affiliated o the Um'versity of Calcutta ag
constituted prioy ¢, the appointed day to continue
to exercise the rights and privileges conferred on
them by such affiliation ang any further Privi-.
leges conferred by or under this Act and to with-
draw affliation from such Colleges ;

(£0) to establish, maintain and manage Halls, to Tecog-
nise Hostelg and to withdraw recognition there-

from;

(1) to hold and manage endowments gnq to institute
awards, fellowships, travelling fellowships,
scholarships, studentships, stipends, bursaries,.
exhibitions, medals ang Prizes; :

(22) to fix fees or other charges and ¢, demand ang
receive such fees or other charges gg may be
Prescribed ;

(Z3) to make 8rants from the University fund for the
maintenance of the National Cadst Corps;

(19 to provide for the Promotion of the health and
welfare of students and 1o exercise such super-
Vision and control as wil] secure their discipline,
health ang well-being ;

(19) to Co-operate with other Universities and other
educationg] authorities in gych manner and for
such purposes ag the University may determine ;

(16) generally to do 51 such other actg and things ag
may be hecessary or desirable +to further the
objects of the niversity ag g teaching and
eXamining body and g research organisation and
to cultivate and promote arts, science ang other

ranches of learning ,

(I7) to acquire, hold or dispose of Property, movable or
immovable, for furthering any of the objects.
specified above, as may be Decessary; and

(Z8) to do all acts or things hecessary or incidental fopr
any of the objects specified in ‘clayges (2) to (17).

{ualifi. 5« No person shall be qualified for election or nomina-

Y for tion as a member of the authorities of the Universgtty if he—
iber. .

(@) is at the time of the election o Domination of yp.
sound mind or 5 deaf-mute; or
(b) is an undischarged insolvent; or

(¢) has been convicted by a court of law for ap offence:
which involveg moral turpitude.

In case of dispute or doubt, the Syndicate sha]] determine
whether a person is disqualified under this section and itg
decision shal] he final, ~

»
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6. (1) (2) The State Government shall have the right to Inspection.

cause an inspection to be made, by such person or persons
as it may direct, of the University, its buildings, Iabora-
tories, libraries, museums, press establishment, workshops
and equipment and of any institution maintained by the
University and of all activities other than purely academic
activities of the University and to cause an enquiry’ to he
made into the income, expenditure, assets and liabilities of
the University.

(b) The State Government shall in every cage give notice
to the University of its intention to cause such inspection or
enquiry to be made.

(2) The State Government shall communicate +to the
Syndicate its views with reference to the results of such
inspection or enquiry and may, after ascertaining the opinion
of the Senate and Syndicate thereon, advise the University
upon the action to be taken.

(3) The Syndicate shall report to the State Government
the action, if any, which is proposed to be taken or has been
taken to give efiect to the advice of the State Government.
Such report shall be submitted with the opinion of the Senate
thereon and within such time as the State Government may
direct.

(4) The State Government may, after considering the
report referred to in sub-section (3), advise the University to
take such further action, if any, as in the opinion of the
State GGovernment is necessary, and the Senate and the
Syndicate shall take or cause such action to be taken within
the time specified in such advice in that behalf.

7. The following shall be the officers of the
University : —

(1) The Chancellor.

(%) The Vice-Changellor.

(3) The Treasurer.

(4) The Registrar.

(3) Such other person as may be declared by the
Statutes to be officers of the University.

8. (I) The Governor of West Bengal shall be the
Chancellor of the University.  He shall, by virtue of his
office, be the head of the University and the President of the
Senate and shall, when bresent, preside at nieetings of the
Senate including any Convocation of the University.

(2) The Chancellor shall exercise such powers as may be
conferred on him by or under the provisions of this Act.

(3) Where power is conferred upon  the Chancellor to
nominate persons to authorities, the Chancellor shall, to the
extent necessary, nominate persons to represent interests
not otherwise adequately represented.

(4) Every proposal to confer any honorary degree shall be
subject to the confirmation of the Chancellor.

Officers of
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(Chapter T 1—The Uni—versity and its Officers and
Auﬂmrities.‘Sections 9—11)

9 (7) The Viee-Chancellor shall e o whole-time officer
of the University ang shall be appointed by the Chancellor
in consultation with the Minister from among three persons
recommended by the Syndicate of whom not more than ope
shall be 4 member of “the Syndicate. e shall hold offie
for a term of four years and be paid from the University
fund a vonsolidated salary of two thousand ang five hundred
Tupees per mensen, inclusive of allowances.

(2) (a) If the Vice-Chanceljor Is by yeason of leave,
illness or othey cause, temporarily unable 1o exercise the
Powers and perform the duties of hig office, or '

(b) if a Yacancy occurs in the office of the Vice-Chancellor

Y reason of hig Tesignation op death or by reason of the
eXpiration of hig term of office, then pending the appointment
of a new Viee-Chaneellor

the Syndicate shall, subject to the approval of the Chancellor,
appoint a member of the Senate 1 exercise the powers and
perform the duties of the Viee-Cbancellor.

16.  (7) The Vice-Chancelloy shall be the Principal exe-
cutive and academic offcer of the University and shal], in
the absence of the Chancellor, preside at meetings of the
enate including any Convocation of the University. He
shall be a member ez-offic, and Chairman of the Syndicate
and of the Academic Council ang shall pe entitled to pe
bresent at and ¢, address any meeting of any authority of
the Universitv but shal] not be entitled to vote thereat
unless he ig 5 wmember of the authority concerned,

(2) It shall be the duty of the Vice-OhaneeHor to ensure
that the Provisions of thig Act, the Statutes, Ordinances and
Regulations are faithfully observed and he may exercise al|
POWers necessary for thig Purpose.

(3) The Vice-Chancellor shall have POWers to convene
meetings of e Senate and Syndicate anq the  Academic
Council.

(4) In any emergency which: in the Opinion of the Vice-
Chancellor requires that Immediate action should he taken,
he may take such action as he deems necessary and shal] g
the earliest opportunity report his action to the authority

which would have ordinarily dealt with the mattey,
(5) The _Vice-Chancellor shall give effect to the orders

of the Syndicate regarding appointment, dismissa] and sus-
pension of the Teachers and ot °r employees of the University

affairs of the University.

(6) The Vice-Chanceljor shall exercige such other powers
as may be prescribed by Statutes ang Ordinances.

1. () The Treasurer ghay be appointed by the
Chancellor upon such conditiong and for such period and on

such rémuneration, if any, from the University fund, ag
the Syndicate may deem ft.

L amae
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Authorities—Sections 12-—15.)

(2) (a) If the Treasurer is by reason of leave, illumess or
other cause, temporarily unable to exercise the powers and
perform the duties of his office, or

(b) if @ vacancy occurs in the office of the Treasurer by
reason of lhis resignation or death or by reason of the expira-
tion of his term of office, then pending the appointment of a
new Treasurer )

the Syndicate shall, subject to the approval of the Chancellor,
appoint a person to exercise the powers and perform the
duties of the Treasurer.
12. (I) The Treasurer shall exercise general supervision Powersand
over the University fund and advise in regard to its financial duties of

L. the
policy. Treasurer.

(2) The Treasurer shall be an ex-officic member of the
Senate and the Syndicate and shall, subject to the control
of the Syndicate, manage the property and investments of
the University. He shall be responsible for the presentation
of the annual financial estimate and the Annual Accounts as
prepared by the Syndicate.

(3) Subject to the powers of the Syndicate, the Treasurer
shall be responsible for seeing that all moénies are expended
for the purpose for which they are granted or allotted.

(4) Save as may be otherwise prescribed, all contracts
shall be signed by the Treasurer on behalf of the University.

(5) The Treasurer shall esercise such other powers as
may be prescribed by Statutes and Ordinances.

13, The Registrar shall be a whole-time paid officer of The
the TUniversity appointed by the Syndicate, with the Resgisirar.
approval of the Chancellor, for such period and on
such terms as may be prescribed by Statules. The Regis-

trar shall esercise such powers and perform: such duties as
may be prescribed.

14, The powers and duties of officers of the University, Other
other than the Chancellor, the Vice-Chancellor, the Treasurer officers.
and the Registrar, shall be prescribed by Statutes and
Ordinances.

15. The following shall be authorities of the Univer- Authorities
sity i— ?;;ih:rsit
(1) The Senate. . vers
(2) The Syndicate.
(8) The Finance Committee.
(4) The Academic Council.
(6) The Faculties.
(6) The Boards of Studies.
{7) The Board of Health.
(8) The Board of Residence and Discipline.

<9) Such other bodies as may be declared by Statutes to
be authorities of the University.
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CHAPTER 11T,

TrE SEvaTs,

16. (1) The Senate sha]] consist of the following mem-
bers, namely : —

Ez-oficio members.

(7) the Chancellor;

(4z) the Vice—Chancellor,—

(t7) the Treasurer ;

(iv) the Director of Public Instruction, West Bengal,

(v) the President, Board of Secondary Education,

West Bengal ;

(vz) University Professors ;

(vi7) University Readers who are heads of departments
of teaching ;

(vie7) the President, Bangiya Sahitya Parisad;

(iz) the Director, Bose Institute

() the President, Indian Association for the Culti-

vation of Scienoe; '

(27) the President, National Council of Education;
(217) the President, Royal Asiatic Society of Bengal
(#132) the President, Vangiya Sanskrita Siksha Parishat,
(iv) the Chairman, Wegt Bengal Boarg of Madrassa

tducation;

Life members,

(@v) such number of persons not exceeding five gg may
¢ nominated by the Chancellor, to be TLife
embers on the ground that they have rendered

eminent services to the cause of education ;

Other members,

(«vi) three persons elected by the Principals of Consti-
tuent Colleges (not being Professiona] Colleges)
from among themselves;

(@viz) ten bersons, of whom one gt least shall be 4 Woman,
elected by the Principals of Affiliated Colleges
from among themselves;

(zvi77) seven persons elected by the Principals of Profes-
sional Colleges from among themselves;

(2dz) fifteen Dersons, of whomy gt least five shal] be
University Readers who are not heads of depart-
ments of teaching or heads of departments of
teaching, elected by the Teachers of the
University from among themselves;
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ol (zz) three persons elected by the Teachers of Constis
tuent Colleges (not being Professional Colleges)
from among themselves;

(z21) seven persons, of whom one at least shall be a
woman, elected by the Teachers of Affiliated
Colleges from among themselves;

{za1z) ten persons, of whom at least two shall be Teachers
of Engineering Colleges, elected by the Teachers
of Professional Colleges from among themselves;

{zaiit) two persons elected by the members of the Govern-
ing Bodies of Colleges situated within Calcutta
as defined in clause (II) of section 3 of the

Ben. Act Calcutta Municipal Act, 1923, from among them-
TII of 1923, selves;

{zziv) two persons elected by the members of the Govern-
ing Bodies of the Colleges situated within the
Presidency Division of West Bengal [excluding
Calcutta as defined in clause (/1) of section 3 of
the Caleutta Municipal Aect, 1923] from among
themselves;

{zav) two persons elected by the members of the Govem-
ing Bodies of the Colleges situated in the

Burdwan Division of West Bengal from among

themselves ;

{zavi) two persons electéd by the members of the Legisla-
tive Assembly of West Bengal from among them-
selves;

(zzvii) one person elected by the members of the Legisla-
tive Council of West Bengal from among them-
selves;

{zaviii) twenty-five persons of whom at least five shall be
graduates in Medicine and at least five graduates
in FEngineering, elected by the registered
graduates from among themselves;

{zaiz) fifteen persons nominated by the Chancellor to
secure the representation of the Professions,
Industry, Agriculture, Commerce, Scientific or
Technical Societies and persons eminent in Litera-
ture, Science, Fine Arts and Music.

(2) Notwithstanding anything contained in clause () of
section 2, for the purpose of the first election under clause
, (zaviti) of sub-section (1), a registered graduate means—
Act VIIT (a) a graduate registered under the Indian Universities
of 1904. Act, 1904,

{b) (1) a person who holds the degree of a Master or a
higher degree of the University of Calcutta as
constituted prior to the appointed day, or

(17) a graduate of the said University of at least three
years’ standing,

who has paid a subscription of three rupees for the enrol-
ment as a registered graduate for the purpose of the first
election under clause (zzwiir) of sub-section (I) and has been
enrolled as such. :

R
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(3) No person shall be entitleg to stand as g candidate
or, or exercise his vote at, election from more than one of the
electoral bodies referred to in sub-section (1).

(4) Save as otherwise provided, ap elected or nominated
member of the Senate shall hold office for a period of three
Jears from the date of his election of nomination, as the
case may be:

(%) When » berson ceases to pe 5 member of the Senate
he shall cease to be a member of any of the authorities
of the University of which he may happen to be g member by
virtue of hig membership of the Senate,

17. The Senate shall be the supreme Governing Body of
the University, ang shall have POWeT £0 review the action
of the Syndicate and the Academic Council, save where the
Syndicate or the Academie Council hag acted in accordance
with the powers conferred on them by or under this Act.
The Senate shall exercise all powerg of the University not
otherwise specifically provided for and al powers which are
necessary to give effect to the provisions of this Act:

Provided that if any question anses as to whether the
yodicate or the Academic Couppj] has acted in accordance
with the powers conferred on them by or under the Provisions
of this Act, the question shall pe decided by reference to the
Chancellor whose decision shal] be final.

8. In particular gnd without prejudice to the generality
of the powers conferred by section 17, the Senate shall have
e following powers:._

(7) to make Statutes and amend or repeal the same ;

(@) to modify or capce] Ordinances and Regulations g
ereinafter provided;

(3) to issue directives ¢ the Syndicate to amend or
repeal Ordinances;

(£) to issue directives +to the Academic Council +to
amend or repea] Regulations a4 hereinafter
provided;

(9) to make, after considering the views of the Academic
Council, such Provision as will enable Affiliated,
Constituent, Professional and University Colleges
to undertake specialisation of studies and to
organise common la.boratories, libraries, museums
and other equipment for research work ;

&) to provide, after considering  the views of the
cademic Council, for instruction and training in
such branches of learning as it may think fit;
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(Chapter 111.—The Senate—Section 18.)

(7) to institute and maintain University Colleges and

University Laboratories and to prescribe after con-
sidering the views of the Academic Council the
conditions of recognition of Constituent and Pro-
fessional Colleges, and to withdraw recognition
therefrom after considering the views of the
Syndicate;

(8) to prescribe after considering the views of the

Academic Council, the conditions of affiliation of
Colleges to the University, to allow Colleges
affiliated to the University of Calcuita, as consti-
tuted prior to the appointed day to continue to
exercise the rights and privileges conferred on
them by such affiliation and any further
privileges conferred by or under this Act and to
withdraw affiliation from such Colleges, after
considering the views of the Syndicate;

(9) to institute, after considering the views of the

Syndicate and the Academic Council, Professor-
ships, Readerships, Lectureships, and any other
teaching posts required by the University, to
create posts of employees of the University, to
prescribe the terms and conditions of service for
such posts and to abolish any such post, if
necessary;

({0) to establish, equip and maintain libraries, museums

and institutes of research; -

(1) %o provide, after considering the views of the

Academic Council for such lectures and instruction
for students of the Affiliated, Constituent, Pro-
fessional and University Colleges and University
Laboratories as the Senate may determine and also
to provide for lectures and instruction to persons
not being students of the University and to grant
diplomas, certificates and other academic dis-
tinctions to them; '

(12) to institute degrees, titles, diplomas, certificates and

other academic distinctions;

(Z3) to confer degrees, titles, diplomas, certificates and

other academic distinctions on persons who—

(a) shall have pursued an approved course of study in

an Affiliated, Constituent, Professional or Uni-
versity College or a University Laboratory or
have been exerupted therefrom in the manner
prescribed by Statutes and shall have passed
the preseribed examinations of the University,
or

(b) shall have carried on research under conditions

prescribed ;

{I4) to confer honorary degrees or other distinctions on

the recommendation of not less than two-thirds
of the members of the Syndicate;
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(Chapter 171 —The Senate.~Secz‘z’on 19

(Z5) to establish and maintaip Halls ang ¢, Drescribe
conditions for the Tecognition of Hostels;,

{16) to institute, after considering the views of ]
cademic Counc’], fellowships, travelling fe]loy.
ships, scholar‘ships, studentships, stipends,
bursaries, exhibitions, medals apd Prizes;

(17) to prescribe the feeg OT charges for admission ¢,
the éXaminations, degrees ang diplomas of the
niversity, {or the registration of the graduates

and for any other burposes specified iy section 4;

(18) to ¢
on the Annpg] Report, the Annuag] Accounts and
the annya) financig] estimates ;

(19) to enter. into ALy agreement with any G’ovgrnment ‘

(20) to malke Statutes regulating ¢l methods of election
10 the authorities of {],0 University and the proce-
dure at meetings of the Senate, the Syndicate, the

cademic Coupgi] and other authorities o the

nivei"sity and the quorum of Membersg required

for the transaction of businesgs by the authoritieg of
. to;

the niversity other thay the Senate

(21) to Co-Operate ypith other Universities and  other
odies in such manner and for gyl burposes ag it
may determine;

(22) to delegate sucp of its powerg as it may deem fit
to any authority o officer of the University.

cotings of 8. (7) The Senate sha]] eet at least frpige a year on
© Benate. (1g4.0 to be fixeq by the Vice-ChanCeHor. One of gueh
meetings shal]l he held in January and shal] he called the
nnual Meeting. The Senate may also meet at such other

times ags it may, from time g time, determine.

(2) Thirty-five members of the Senate shq]] be a quorum
for g meeting of the Senate ;

Provided that such quorum shall not pe required gt g
convocation of the University Or a meeting of ], Senate helq
for the burpose of conferring degrees, titles, diplomas or
other academie distinctiong.

(3) The Vice-Chancellor may, whenever he thinkg fit, ang

shall, upop 5 requisition ip writing signed by 1ot less than
thirty-five members of the Senate, convene a specia] meeting
of the Senate
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. XVHI of 1951.]

(Chapter IV.—The Syndicate and the Finance Committee —
Sections 2¢, 21.)

CHAPTER IV.
THE SYNDICATE AND THE FINANCE CoMMITTEE.

20. () The Syndicate shall consist of the following The
members, namely:— Syndicate.

Ex-officio Members.
(7) the Vice-Chancellor;

(77) the Treasurer;

{i7) the Director of Public Instruction, West Bengal;

{iv) the President, Board of Secondary  Education,

, ‘West Bengal ;

{v) the Deans of the Faculties of Arts, Science, Law,
Medicine and Engineering;

Other Members.

{vi) one Dean of a Faculty, other than the Faculties
mentioned in clause (v), appointed by rotation as
provided by Statutes;

“wir) eight persons who are not Teachers elected by the
Senate from among its members;

{wviit) four persons elected by the Academic Council from
among its members of whom at least one shall
be a Principal of a Professional College and one
a Principal of an Affiliated College:;

(ix) one Principal of a Constituent College (not being
a Professional College) elected by the Academic
Council from among its members.

{(2) No person shall be entitled to stand as a candidate
for, or to exercise his vote at, election from more than one
of the electoral bodies referved to in sub-section (1).

(3) A member cther than an ex-officio member shall hold
office for a period of three years from the date of his electiown
provided that a member elected in Lig capacity as a member
of a particular bhody shall hold office so long only within
that period as he continues to be a member of that body.

(4) When a person ceases to be a member of the
Syndicate he shall cease to be a member of any of the
authorities of the University of which he may happen to be
a member by virtue of his membership of the Syndicate.

21, The Syndicate shall have the following powers, powers of
mamely : — the
(a) to make Ordinances and amend or repeal the same: Syndicate.
Provided that in amending or repealing an Ordinance,
the directive of the Senafe, if any, shall be
followed; i
(b) to direct the form, custody and use of the common
seal of the University;
{c) to hold, control and administer the properties and
funds of the University;
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(d) to administer al] properties and funds placed at the
disposal of the University for specific purposes ;

(e) to frame, on the recommendation of the Finapce
Committee, the  financig) estimates of the
University and submit the same tq the Senate ;

and Regulations;

(9} subject to the provisions of this Act and the Statutes,
to appoint‘ the . Teachers and  other em_p_loyees -

rary vacancies; .
(R) to suspend or discharge or dismiss ip accordance
with the provisions contained in the Statutes, the
eachers and other employees of the Umversﬂ;y;

(2) to accept endowments, bequests, donations ang
transfers of any movable op 1mmovable properties
to the University on its behalf, subject to the
approval of the Senate ;

(7) to affiliate Colleges to the University, to recognise
Constituent op Professiona] Colleges and Hostels
in accordance with the Statutes

(%) to arrange for and direct the inspection of Colleges,
University Laboratories, Halls ang Hostels;

(m) to award feHOWships, travelling fellowahips, scholar-
ships, studentships, stipends, bursaries, exhibi-
tions, medals and prizes in accordance with the

Statutes;

() to collect such fees op charges ag may be prescribed
by Statutes:

(0) to conduct the University examinations an approve
and publish the resulls thereof in accordance wit],
the provisions of the Statuteg and Regulations;

(P) to make Ordinances regarding the admission of
students to the University;

() to appoint examinerg after considering all the recom-

mendations of the Boards of Studies and to fix

eir Temuneration ip accordance with the
Provisions of the Ordinances;

(7) to provide for the promotion of heglth and welfare
of the students and to exercige such supervision
and contro] gg will secure their discipline, health

and well-being ;

(s) to manage University Colleges. University Labora-
tories, librarle_s, museums, instituteg of research
and other Institutions maintained hy the Univer-

sity;
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(t) to manage in acordance with the Statutes, Halls
maintained by the University;

(u) to manage any Press Establishment, Publication
Bureau or Employment Bureau of the Univer-
sity and to exercise general supervision over
Students’ Unions, University Extension Boards,
University Athletic Clubs or other bodies
instituted by the University;

(v) to exercise such other powers and perform such
other duties as may be conferred or imposed on
it by this Act, or the Statutes, Ordinances or
Regulations; and

(w) to delegate any of its powers to the Vice-Chancellor
or to a Committee constituted from amongst ifs
own members, or to a Committee appointed in
accordance with the Statutes.

22, The Annual Report of the University shall be pre-
pared by the Syndicate and shall be forwarded to the
members of the Semate in the manner prescribed by the
Statutes and shall be considered by the Senate at its mext
Annual Meeting. The Senate may pass resolutions thereon
and communicate the same to the Syndicate which shall take
action in accordance therewith. The Syndicate shall inform
the Senate the action taken by it. A copy of the report with
a copy of the resolutions thereon, if any, of the Senate shall
be submitted to the Chancellor for information.

23. (I) The Annual Accounts of the University as
prepared by the Finance Committee shall, after examination
by the Syndicate, be subjected to such examination and
audit as the State Government may direct.

(&) The accounts when audited shall be published by the
Syndicate in the Official Gazette and copies thereof shall,
together with copies of the audit report, be submitted to the
Senate and to the State Government.

"(3) The University shall have a continuous internal audit
and the report of such audit shall be submitted to the State
Government as soon as possible after the end of every finan-
cial year of the University.

Ezplanation.—In this section, ‘“financial year of the
University’’ means the year ending on the 30th day of June.

(4) The Syndicate shall prepare on the recommendation
of the Finance Committee before such date as may be pre-
scribed by Statutes, the annual financial estimates.

(6) The Annual Accounts and the annual financial
estimates prepared by the Syndicate shall be presented to the
Senate by the Treasurer at its annual meeting and the Senate
may pass resolutions with reference thereto and communicate
‘the same to the Syndicate which shall take action in accord-
ance therewith.
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24. There shall be a Finance Committee with the
- Tressurer as the Chairman. The constitution and powers of
the Finance Committee shall be prescribed by Statutes.

CHAPTER V.

Taw Acapemic CounNcin, ToE Facurries, THE BoARDS OF
STUDIES AND OTHER AUTHORITIES.

25, The Academic Council shall be the academic
authority of the University and shall, subject to the
provisions of this Act, the Statutes and the Ordinances, have
the control and general regulation of teaching, research and
examinations within the University and be responsible for the
maintenance of the standards thereof and shall exercise such
other powers and perform such other duties as may be
prescribed.

26. (1) The Academic Council shall consist of the follow-

ing members, namely :—

Eax-officto Members.

(7) the Deans of the Faculties;
(i7) the Director of Public Instruction, West Bengal;
(117) the President, Board of Secondary Education, West
Bengal ;
(iv) University Professors;

(v) University Readers who are keads of departments
of teaching;

(vi) Principals of Constituent Colleges;

Other Members.

{vii) four persoms, elected by the Principals of Affiliated
Colleges from among themselves;

{wiii) two persons, elected by the Principals of Profes-
sional Colleges (not being Constituent Colleges)
from among themselves;

(i) three persoms, not being Principals, elected by the
Teachers of Constituent Colleges (not being Pro-
fessional Colleges) from among themselves;

(2) four persons, not being Principals, elected by the
Teachers of Affiliated Colleges from among them-
selves;

(21) eight persons who are not Teachers elected by the
Senate from among its members.

(2) No person shall be entitled to stand as a candidate
for, or to exercise his vote at, election from more than one of
+he electoral bodies referred to in sub-section (7).

A
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(3) A member other than an ex-officto member shall hold
office for a period of three years from the date of his election
provided that a member elected in his capacity as a member
of a particular body shall hold office so long only within that
period as he continues to be a member of that body.

(4) When a person ceases to be a member of the
Academic Council he shall cease to be a member of any of the
authorities of the University of which he may happen to be
a member by virtue of his membership of the Academic
Council.

27. Subject to the provisions of this Act, the Academic
Council shall have the following powers, namely:—

(a) to make Regulations and amend or repeal the same:

Provided that in amending or repealing any Regulation
which involves any question of general administra-
tion or in giving effect to which expenditure of
money would be necessary, the directive of the
Senate, if any, shall be followed;

(b) to advise the Senate and the Syndicate on all
academic matters;

(c) to constitute Faculties in Arts, Science, Law,
Medicine, Engineering, Technology, Kducation,
Fine Arts and Music, Agriculture, Commerce and
such other subjects as may be prescribed;

(d) to make proposals to the Senate and the Syndicate
for the institution of Professorships, Readerships,
Lectureships or other teaching posts and in
regard to the duties and emoluments thereof;

(e) to make Regulations regarding the courses of study
and the division of subjects;

(f) to prescribe examinations which are to be recog~
nised as equivalent to University examinations;

(9) to make Regulations for the encouragement of
co-operation and reciprocity among Colleges and
University Laboratories so as to foster the
development of academic life and to wutilise the

" teaching resources available;

(h) to make Regulations regarding the conduct of
University examinations and the conditions on
which students of Affiliated, Constituent, Pro-
fessional or University Colleges or TUniversity
Laboratories may be admitted to the different
courses of studies and examinations of the
University;

() to make proposals to the Syndicate for the framing of
Ordinances for the management of University
Colleges, University ~ Laboratories,  Halls
libraries, museums, 1nstitutes of research and
other institutions maintained by the University;

(7) to recommend to the Senate schemes for the comsti-
tution or reconstitution of departments of
teaching;

Powers of
the
Academie
Couneil.
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(k) to make proposals for the promotion of research
within the University and to call for reports on
such research from the persons engaged therein and
to make recommendations to the Senate ang
Syndicate thereon;

(l) to advise the Senate regarding the conditions g
be fulfilled by Colleges seeking recognition as
Constituent Colleges or affiliation as  Affiliated

olleges;

(m) to advise the Syndicate regarding the qualifications
to be prescribed for Teachers;

(n) to appoint members {o the Boards of Studies; and

(0) to appoint a Standing Committee of which not less
than one-third shall be such members of the
Academic Counci] ag are Principals or Teachers
of Affiliated Colleges and to delegate to it such of
its powers as it may deem fit.

The 28, The University shall include  Faculties of Arts,
Faculties. Science, Law, Medicine, Engineering, Technology, Educa-
tion, Fine Arts and Musie, Agriculture, Commerce and such
other Faculties as may be prescribed by the Statutes and the 3
Regulations. Each KFaculty may comprise such depart-
ments of teaching ag may be prescribed by the Regulations.
The head of each such department shall be nominated by the
Vice-Chancellor in accordance with Regulations made ip this
behalf. The constitution angd functions of the Faculties
shall in all other respects be prescribed by the Regulations :

Provided that not lesa than one-third of the tota] number
of members of every Faculty shall pe members of the
Academic Council.

Deans of 28, (7) There shall be a Dean of each Faculty who.
Faculties.  shz]] he elected by the F aculty in such manner and subject
to such conditions ag may be prescribed by the Statutes.

(2) The Dean of each Faculty shal]l be responsible for
the due observance by such Faculty of the Statutes, Ordin-
ances and Regulations relating thereto.

(3) The Dean shall hold office as a Dean for such term
as may be prescribed by the Statutes.

Boards of 30. There shall be Boards of Studies attached to each

Btudies. Faculty. The constitution, powers and duties of the Boards
of Studies shall be prescribed by Statutes.
Board of 31, There shall he g Board of Health ang a Board of
gg:}_gloa’fnd Residence and Discipline. The constitution, powers ang
Residence  duties of the Board of Health and of the Board of Residence
and and Discipline shall be prescribed by Statutes.
Discipline,
Constitu- 32. The coustitution, powers ang duties of such other ¥
tion of bodies as way be declared by the Statutes to be the authori- A
gg}&?;s ties of the University shall be provided for in the mannes

prescribed,
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CHAPTER VI.

STATUTES, ORDINANCES AND RrcuraTions.

33. Subject to the provisions of this Act, the Statutes

may provide for all or any of the following matters, Statutes
namely :—

(a) the constitution, powers and duties of the authori-
ties of the University;

(b) the conditions of affiliation of Colleges to the
University, the recognition of Constituent and
Professional Colleges and of Hostels;

{¢) the institution and maintenance of  University
Colleges, University Laboratories, libraries,
museums and Halls;

{d) the powers, duties, terms and conditions of service
of the officers of the University, other than the
Chancellor; ’

{e) the holding of Convocations to confer degrees;

{f) the conferment of honorary degrees;

{g) the administration of endowments and the institu-
tion and conditions of award of fellowships,
travelling fellowships, scholarships, studentships,
stipends, bursaries, exhibitions, medals and prizes;

(h) the classification and the mode of appointment and
of suspension and dismissal of Teachers of the
University ;

(i) the institution of provident or other funds for
the benefit of the Teachers and other employees of
the University or its servants;

(7) the maintenance of g register of registered
graduates; and n

(k) all matters which by this Act may be prescribed
or provided by the Statutes. .

34. (I) The Senate may of its own motion take into How
consideration the draft of any Statute, provided that in any Statutes to
case before such Statute is passed affecting the powers oy bemade.
duties of any officer or authority, the opinion of the Syndicate
and a report from the person or authority concerned have
been taken into consideration by the Senate.

() The Syndicate may propose to the Senate the draft of
any Statute.  Such draft shall be considered by the Senate
at its next succeeding meeting. The Senate may approve
such draft and pass the Statute or may reject it or may
return it to the Syndicate for reconsideration either in whole
or in part, together with any amendments which the Senate
may suggest. After any draft so returned has been further
considered by the Syndicate, it shall be again presented to
the Senate with the report of the Syndicate thereon, and the
Senate may then deal with the draft in any manner it thinks
1t

FEs
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(3) The Syndicate shall mot propose the draft of or
approve the proposal of framing any Statute or of amend-
ment to a Statute—

(a) affecting the status, power or constitution of any
authority of the University until such authority
has been given an opportunity of expressing an
opinion wupon the proposal; any opinion so
expressed shall be in writing and shall be consi-
dered by the Senate and if there be any disagree-
ment between the Semate and the Syndicate shall
be submitted by the Senate to the Chancellor who
may refer it back to either or both of the disagree-
ing authorities for further comsideration; or

(b) affecting the conditions of affiliation of Affiliated
Colleges or of recognition of Hostels except after
sonsultation with the Academic Council.

(4) Where the draft of a Statute proposed by the Senate
is not found acceptable to the Syndicate or any other autho-
rity whose fumctions, powers or duties are affected
by the draft Statute, or where a draft of a Statute
proposed by the Syndicate is rejected by the Senate after its
reconsideration by the Syndicate on the same having been
returned to the Syndicate in terms of sub-section (2), the
game shall be submitted to the Chancellor, who may refer
the dvaft Statute back to the Semate, the Syndicate or
authority affected thereby for further consideration and if
after further consideration mno agreement be reached, the
Chancellor may approve of the draft, if it is mot inconsis-
tent with any of the provisions of this Act, or may withhold
his approval.

(5) A Statute passed by the Senate shall have no
validity until it has been assented to by the Chancellor, in
consulfation with the Minister.

35. Subject to the provisions of this Act, and the
Statutes, the Syndicate may make Ordinances providing for
all or any of the following matters, namely :—

(a) the admission of students fo the University and
their enrolment as such and the levy of fees in
University Colleges and University Laboratoriess

(b) the conditions of residence of the students of the
University and the levy of fees for residence in
Halis;

(c) the qualifications, emoluments and conditions of
service of Teachers of the University;

(d) the qualifications of Teachers other than Teachers of
the University;

(e) the appointment, duties and remuneration of
examiners;

(f) all matters which by this Act or by Statutes may
be provided for by the Ordinances.
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36. (])' In making Ordinances, the Syndicate shall
consider the views of

(7) the Boards of Studies when such Ordinances affect
the appointment and duties of the examiners;
and

(22) the Academic Council (a) when prescribing the
qualifications of Teachers, (b) when they affect
the conduct or standard of examinations, or
(c) when prescribing the conditions of residence
of students.

(2) Subject to any direction of the Chancellor as herein-
after stated, all Ordinances made by the Syndicate shall have
effect from such date as it may direct. Every Ordinance
shall be submitted as soon as may be to the Chancellor and
the Senate and shall be considerec}l by the Senate at its next
succeeding meeting. The Senate shall have the power, by
a resolution passed by a majority of not less than two-thirds
of the members present at such a meeting, to cancel or
modify any such Ordinance.

(3) The Chancellor may direct that the operation of any
Ordinance shall be suspended until such time as the Senate
has had an opportunity of considering the same.

87. (I) The Academic Council may make Regulations,
consistent with this Act and the Statutes, to carry out the
duties assigned to it thereunder. .

(2) All such Regulations shall have effect from such
date as the Academic Council may direct. Every Regulation
shall be submitted, as soon as may be, to the Senate who
shall consider it at its next meeting. The Senate shall have
power, by a resolution passed by a majority of not less than
two-thirds of the members present at such a meeting, to
cancel or modify any such Regulation.

CHAPTER VII.
ADMISSION AND RESIDENCE OF STUDENTS.

38. Every student of the University shall veside in a
Hall or Hostel or under such other conditions as may be
prescribed.

39. (1) The Senate shall have power to suspend or with-
draw the recognition or affiliation of any College which in the
opinion of the Senate is not being conducted in accordance
with the conditions prescribed, provided that no such action
shall be taken in this matter without considering the views
of the Syndicate and without affording the manage-
ment of such College an opportunity of making such repre-
sentation as it may deem fit. '
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(2) The Syndicate shall have power to suspend or with-
draw the recognition of any Hostel which is not being con-
ducted in accordance with the conditions prescribed, pro-
vided that no such action shall be taken without affording
the management of such Hostel an opportunity of making
such representation as it may deera fit.

49. (Z) A person shall be eligible for admission to a course
of study in the University if he has passed the Final ¥xa-
mination held by the Board of Secondary Iiducation, West
Bengal, or an examination recognised under the Regulations
as equivalent thereto, and possesses such further qualifica-
tions as may be prescribed : )

Provided that until the said examination of the Board of
Secondary Education is held, a person shall be eligible for
admission to a course of study in the University if he has
passed the Matriculation Examination of the University or
an examination recognised under the Regulations as
equivalent thereto.

(2{ Students may be admitted to a course of study for
a diploma or certificate of the University under such condi-
tions as may be prescribed by Ordinances.

(3) Every candidate for a University examination shall,
unless exempted from the provisions of this sub-section by
a special order of the Syndicate made on the recommenda.
tion of the Academic Council, he enrolled as a member of
an Affiliated, Constituent, Professional or University College
or a University Laboratory. Any such exemption may be
glade subject to such conditions as the Syndicate may tiink

t.

(4) Students exempted under sub-section (3) shall be non-

collegiate students of the University.,

CHAPTER VIII.
GENERAL.

41, All vacancies among the members, other than the
ex-officio members of any authority or other body of the
University, shall be filled, within such time as the Vice-
Chancellor may direct, by the individual or electorate who
nominated or elected the member whose seat has become
vacant:

Provided that vacancies arising by efflux of time among
elected members of any authority or other body of the
University shall be filled by elections to be fixed by the Vice-
Chancellor on such dates not later than three months from
the dates on which the vacancies arise as he thinks fit.

42. No act or proceedings of any authority or
other body of the University shall be invalidated merely
by reason of the existence of a vacancy or vacancies among
its members or the invalidity of the election of any of the
members, »

v,
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Eaplanation.—For the avoidance of doubt it is hereby
declared that where the office of any member of any authority
or other body of the University cannot be filled up when
such authority or body is constituted for the first time, on
account of any election or appointment not being for any
reason feasible, there shall be deemed to be a vacancy in the
office of such member until such election takes place or such
appointment is made.

43, The Senate may, on the recommendation of not less
than fwo-thirds of the members of the Syndicate, remove with
the concurrence of the Chancellor the name of any person
from the register of graduates and remove any person from
membership of any authority of the University if he has
‘been convicted by a court of law of what in the opinion of
the Senate is a serious offence involving moral turpitude,
and for the same reasons may withdraw any degree or
diploma conferred or granted by the University on such
person.

The Senate may also remove any person from the member-
ship of any authority of the University if he becomes of
unsound mind or a deaf-mute or has applied to be adjudicated
or has been adjudicated a bankrupt or insolvent.

44. If any question arises whether any person is eligible
for election or nomination or whether any person has Teen
duly elected or nominated as, or is entitled to be, a member
of any authority of the University, the question shall be
referred to the -Chancellor, whose decision thereon shall be
final, and no suit or proceeding shall lie in any court against
such decision.

45. All the authorities of the University shall have power
to appoint Committees and to delegate to them such of their
duties and functions as they deem fit. Such Committees
shall, unless there be some provisions in this Act to the
contrary, consist of such members of the authority concerned
and also of any other person or persons that such authority
may think fit to appoint.

46. (I) Every University Professor shall be appointed on
the recommendation of a Selection Committee consisting of—

(a) the Vice-Chancellor who shall be the Chairman of
the Committee,

(b) the Dean of the Faculty concerned,

(¢) a person having special knowledge of the subject in
which the Professor is to impart instruction
nominated by the Chancellor, not being a member
of any of the authorities of the University, and

(d) two persons nominated by the Syndicate, having
special knowledge of the subject in which the
Professor is to impart instruction, not being a
member of any of the authorities of the
University.
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(2) Every University Reader and every Lecturer fo be
appointed by the University shall be appointed on the
recommendation of a Selection Committee consisting of—

(a) the Vice-Chancellor who shall be the Chairman of
the Committee,

(b) the Dean of the Faculty concerned,
(c) the Head of the Department concerned,

(d) a person having special knowledge of the subject in
which the Rezder or the Lecturer is to impart
instruction, nominated by the Chancellor, not
being a member of any of the authorities of the
University, and

(e) a person nominated by the Syndicate having special
knowledge of the subject in which the Reader or
the Lecturer is to impart instruction, not being a
member of any of the authorities of the
University.

(3) It the Syndicate does not accept the recommendation
of a Selection Committee, it shall refer the recommendation
back to the Selection Committee for reconsideration and if
the Syndicate does not accept the reconsidered view of the
Selection Committee, the matter shall be referred to the
Chancellor whose decision shall be final,

(4) Appointments to all other posts of employees of the
niversity carrying a salary not below one hundred rupees,
shall be made on the recommendation of a Committee
appointed by the Syndicate.

47. (I) Save as otherwise provided, every salaried-

Teacher or other employee holding a post carrying a salary
not below one hundred rupees of the University shall he
appointed under a written contract.

The contract shall be lodged with the Registrar of the
University and a copy thereof. shall be furnished to the
Teacher or the employee concerned.

(¢) Every person who immediately before the appointed
day was a Teacher or a servant of the University of Calcutta
as constituted prior to that date shall on and from that date
be deemed to be appointed to the corresponding post under
the University on the same terms and conditions on which
he was holding the post immediately before such date.

Ezplanation.—In this section and elsewhere in this Act
the expression “‘employee of the University’” does not include
the Officers referred to in section 7.

48. Any dispute arising out of a contract between the
University and any Teacher or other employee of the
University holding a post carrying a salary not below one
hundred rupees shall, on the request of the Teacher or other
employee of the University concerned, be referred to a
Tribunal consisting of one member appointed by the
Syndicate, one member nominated by the Teacher or the

e
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employee of the University concerned, and a President
appointed by the Chancellor. The decision of the Tribunal
shall be final and no suit shall lie in any civil court in
respect of the matters decided by the Tribunal. Every
such request shall be deemed to be a submission to arbitration

upon the terms

of this section, within the meaning of the

1940. Arhitration Act, 1940, and all provisions of that Act, with

~

the exception of

section 2 thereof, shall apply accordingly.

CHAPTER IX.

Unrversity FUxD,

48, The University shall have a fund (elsewhere in this

Act referred to
credited—

as the University fund) to which shall be

(1) its income from fees, fines, endowments and grants
if any; and

(2) any contribution by any Government; -

and which shall

include all trusts, endowments and grants

hitherto created or made in favour of the University.

50. The State Government, on being satisfied with the
report submitted to it under sub-section (3) of section 23,
shall make a grant every year to the University of not léss
than rupees sixteen lakhs which shall be credited to the

University fund.

CHAPTER X.

TRANSITORY PROVISIONS.

51. Notwithstanding anything contained in this Act,

the Statutes, the

Ordinances and the Regulations, any student

of a College affiliated to the University of Calcutta as consti-
tuted prior to the appointed day, who was studying for any
esamination of the said University shall be permitted to
complete his course .in preparation therefor and the

University shall
accordance with

hold for such students examinations in
the curricula of study in force in that

University for such period as may be prescribed.

52, (I) The

Chancellor shall within three months from

the date of the publication of this Act in the Oficial

Gazette appoint,

in consultation with the Minister, on such

terms and conditions as he thinks fit, a person to be the

Vice-Chancellor.

Such Vice-Chancellor (in this Act referred

to as “‘the first Vice-Chancellor’) shall hold office for a period
of two years and upon his appointment, the person holding
office as the Vice-Chancellor of the University of Calcutta
immediately before the date of such appointment, shall

vacate his office.

-
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(2) The first Vice-Chancellor shall, with the approval of

-the Chancellor and with the assistance of a Commuittee

consisting of not more than six members nominated by the
Chancellor, cause the first Statutes, the first Ordinances and
the first Regulations of the University to be framed.

(3) The first Vice-Chancellor shall within six months
from the date of his appointment or within such longer
period, not exceeding one year from the date of his appoint-
ment, as the State Government may, by notification, direct,
cause arrangements to be made for constituting the Senate,
the Syndicate, the Academic Council, the Faculties and the
Boards of Studies in accordance with the provisions of the
first Statutes, the first Ordinances and the first Regulations
as framed under sub-section (), as if they had already come
into force. .

(4) The State Government shall, by notification in the
Official Gazette, appoint a date, and on and from such date
the Senate, the Syndicate, the Academic Council, the
Taculties and the Boards of Studies shall commence to

exercise their respective functions and the first Statutes, the

first Ordinances and the first Regulations as framed under
sub-section (£) shall come into force and be the first Statutes,
the frst Ordinances and the first Regulations of the
University. :

(6) The first Statutes, the first Ordinances and the first
Regulations of the University shall remain in force until
new Statutes, new Ordinances and new Regulations are
made under the provisions of this Act.

(6) On and from the appointed day, Act IT of 1857, and
the Indian Universities Act, 1904, so far as it applies to the
University of Calcutta, shall stand repealed :

Provided that until such repeal references to the Vice-
Chancellor under the said Acts shall be deemed to be
references to the first Vice-Chancellor.

(7) In construing the provisions of section 16, section
90 and section 26, and in construing the provisions of the
first Statutes, the first Ordinances and the first Regulations
as framed under sub-section (2) in relation fo the consti-
tution under this section, of the Senate, the Syndicate, the
Academic Council, the Faculties and the Boards of Studies,
references to the heads of departments of teaching of the
University, the University Professors, University Readers
and University Lecturers and Teachers of the University
chall be deemed to be references to the persons holding-
offices respectively as the heads of departments of teaching,
Professors, Readers, Lecturers and Teachers of the University
of Calcutta, immediately before the date of the appointment.
of the first Vice-Chancellor.

(8) The first Vice-Chancellor may, subject to the sanc-
tion of the Chancellor, appoint such administrative, clerical
and other staff as he deems necessary for giving effect to the
provisions of this section.
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XVIII of 1951.]

(Chapter X.— Transitory Provisions.— Chapter XT.—
Miscellaneous.—Sections 53—55.)

(9) The provisions of this section shall have effect
notwithstanding anything contained elsewhere in this Act
or in any other law. :

53, If any difficulty arises as to the first constitution of
any authority of the University under this Act, or otherwise
in giving effect to the provisions of this Act, the State
Government, as occasion may require, may by order do
anything which appears to it to be necessary for the purpose
of removing the difficulty, and such order may provide for
the continuance of any authority or officer existing or hold-
ing office immediately before the date of the appointment of
the first Vice-Chancellor until the corresponding authority
or officer is appointed under this Act.

CHAPTER XI.
MiscErLLANEOUS.

54, All properties, all rights of whatever kind used,
enjoyed or possessed by and all interests of whatever kind
owned by, or vested in, or held in trust by, or for the Uni-
versity of Calcutta as constituted prior to the appointed day
as well as all liabilities legally subsisting against the said
?lnivzrsity shall pass to the University as constituted under
this Act.

55, Where a provident fund has been instituted by the
Senate for the benefit of the officers, Teachers or other
employees of the University, the provisions of the Provident
Funds Act, 1925, shall apply to such fund as if the fund
were a (Government Provident Fund. '
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